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QﬁNTRﬁL ADMINISTRATIVE TRIBUNAL s PRINCIPAL BENCH-

Dey - 172472004

- Né@'D%lhi, this the Zlst day of Julw, 2004

s

HMontkla Sh. Sarweshwar Jha, Member [ex)

Sh: Kapil Kumar . -
assistant Director (Rehabilitation)
vocational Rehabilitation Centre
for HMandicappad, Ludhiana.

s ' . .N.prliadnt
{By Advocate Sh. Y.P.8.Tyvagi) o
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Uriion- of India through

1. Sscratary
Ministry of Laour
Shram Shakti Bhawan
Maw Delhl - 110 001.

%. The Director General of
Employment & Training
SMinistry of Labour
Shiram Shakti  Bhawan
Mew Delhi - 1107001

o
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Bl : a,-Th%‘Toint Director Training :

- ) ‘wocational Rehabilitation Centre -7 , | .
: ) o for Hmndluappnd, aTI Campus '
Gill Road, Ludhiana - 14l 003.

... 4. sh. Sukhdev Singh, DDT/HOD
L WRE for Handicapped, ATI Campus
T CELLL P)ad, Ludhiana.
5. Sh. Paramjest Sin ngh
O " (Training Officer)
et Sedvanose Training Institute
e CBill Road, Lu dfi&ﬁ&n
’ : i : N S pond
L | 0 R.DER_(ORAL)
Shri Sarseshwar Jna,
" Hxard the counssal For the applicant.
Z. It . transpires that the applicant had - approached .

&

fbi& Tribunal in thefmattér earlisr élsm sidde 0A No.l430/2004
Cowhich  was dgcid@d on 4-&=-2004 with a‘ ﬂihection to ﬁh@
- réspondents  that they consider his representa ation ‘ togethear
with the said DA, treating the same as another reprgsehtatimn
4@? tha aleltmﬂL and dispose tham of by issuing a reasoned

and speaking ordsr within a period of two months from the
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pt of a copy of the said order. It is learnt

b

date of rece

=

that the said direction of'the,Tribunai has not  yet been
complisd with by the respondents. In  the meantims, the
Vocational Rehabilitation Ccentre Tor Handicappad, AT Campus,
i1l PRoad, Ludhiana hae is&ﬁed a 1ettér. to the 0.0.0.,
Fnﬁ.c., Ludhiané directing him to recover an excess amount «f
. 20,995/~ Trom the applicant in respaect of some Clmave
pariod, which he is reporitsed to have availed of in excess of

vhe leave that was at his credit.

AL The applicant has pleadad that the entires matisr
o} regularisation of his absence agaihst leawe that was due

o him  ie still pending with the raspondants. In this
regard, he2 has,. referred to tha repr@sentation which ha has
submitted to the Director General of Emplovment and Tralining,
hini&try"of Labmurn Govet. of India on 21-3-2004 {Annexura
=33, in which, among othear things, it has been sulxmitted that

g dawvs  Earnad  Leave has been depleted "¥rom his leave

>

scoount instead of granting commuted leave to him even though

ve  has  sufficlient HPL in his leawe acoount at the relavant

-
=

time. It thus appsars that the sntire matter relating U
regularisation of his absence against leave of the RKind due
o him is quite unsettled and is still pending consideratiom

“f the respondents authorities. Earlier representation in

this regard submitted by the applicant to  the authorities

concerned which was directad o be disposed of wvide thne

srders. of this Tribunal in OA& Mo . 1430/2004 as  passed  on
4-6-32004  also is reporied To ke pending with the ragpondants

and  is  yelt to be disposed of by them. It is thus obs sl
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vet to decide the represasntations on
the sukject and, in the process, new consequaential evants ars
taking  place including the prassant one as has been - reporbed

in the impugnad order. It is gquite an undesirable situation
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which could hawe been awvoldad i¥ the respondents had
cohsidersd and disposed of the representation as had  lean

directed to be considered and disposad of by them vide orders

% Under thess circumstancasg and having r@gard to thea
féct$ as  submitted in thi& Oa, I oam of thé considerad vi%m
that the snds of justice shall be met it ths respondents are
directed Tto consider the regresentation as submitted by ﬁh&
abplicaﬂt on  21-3-2004 together with this 08, treating thie
same as another rapresaentation, Filed by the applicant on the
subject and to d
$ﬁ&aking order within two months from the date of receipt of
s  copy of this order. Ordered accordingly. It is expacted
Qf rhe respondents  that  they will not create anothar

situation wheraby anothar repre%entatimh is Tiled by the

abplicant and he rushas to “hi& Tribunal for redrassal oF hi s

arisvance. With thass mbgervation@, this 0a stands disposed

of . They are also directed not to operate  their impugned
L \

m%der T odated  25-&-2004  ©ill e hav& considersd the

representations in question and dispossd them of.

| [Sarweshwar Jha) N
gaministrative Membatr



